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CRITICISM AGAINST NEW STEEL 
DISTRIBUTION POLICY 

W. SHRI N. P. CHAUDHARI: SHRI S. B. 
BOBDEY: SHRI A. G. KULKARNI: 
SHRI T. G. DESHMUKH: SHRI B. 
S. SAVNEKAR: 

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to state: 

(a) whether Government have received 
any adverse criticism against the new steel 
distribution policy particularly in regard to 
the procedural difficulties from big and small 
industries alike; and 

(b) whether Government are aware of the 
abuses in steel distribution through 
stockyards? 

I 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFI 
QURESH1): (a) and (b) Occasional 
complaints have been received from 
consumers and certain Associations about the 
procedural difficulties in the current 
distribution procedures including distribution 
of steel materials through stockyards. Certain 
modifications were made recently with a view 
to stream lining the procedures, and these 
have been widely welcomed. An Appraisal 
Division has been set up in the Office of the 
Iron and Steel Controller to look into such 
complaints. Regional Offices of the Iron and 
Steel Controller are also in the process of 
being set up. One of the functions of these 
offices will be to ensure that distribution from 
Stockyards is in line with the procedure 
evolved. 

11. [Transferred  to  the  6th   April, 
1971.} v/ 

FOREIGN COLLABORATIONS  

12. SHRI JAGDISH PRASAD MATHUR: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND INTERNAL 
TRADE be pleased to state: 

 
(a) the number of foreign collaborations 

which were approved in 1968-69 and  1969-70 
respectively; 

(b) how does it compare with the number 
approved in the first two years of the sixties; 

(c) if the number has shown declining 
trends, what are the reasons therefor, and 

(d) whether adverse comments have been 
made during the last two years by any foreign 
delegations about the climate for foreign 
investment in India, and if so, the gist of such 
comments and the remedial action taken by 
Government ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT (SHRI MOINUL HAQUE 
CHOUDHURY): (a) and (b) The number of 
foreign collaboration cases approved during 
1968, 1969 and 1970 are 132, 135 and 183 
respectively. As against this, the humber of 
foreign collaboration cases approved during 
1960 and 1961 were 400 and 405 respectively. 
Compared to the number of cases approved 
during 1960 and 1961, the number of foreign 
collaboration cases approved during 1968, 
1969 and 1970 have shown a decline. 

(c) The reasons, among others, are that a 
much greater indigenous technological 
capability has been established in a number of 
fields through prior collaborations or otherwise 
and a greater selectivity is now excercised to 
avoid import of technology in nonessential 
fields and in a repetitive manner. 

(d) The West German Business Delegation 
which visited India in January, 1970, in their 
Report referred to certain factors which, in 
their opinion, might be regarded as obstacles to 
foreign private investment in India. Their 
report also listed a number of other factors 
which they regarded as favourable for foreign 
private investment in India. Government do not 
consider that the views expressed by the 
foreign delegations call for modification of any 
major aspect of Government policy. 
Government are of the opinion that 
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within the ex sting legal and policy framework 
obt lining in India, there is adequate score for 
foreign private investment.  

RESERVATIO   OF SEATS IN TRAINS 

13. SHRI J. S. TILAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether i is a fact that the Judge of the 
Poona i mull Causes Court has recently given 
judgement that under the existing ta iff rules, 
the railways are not bounc to guarantee a seat 
although previ >usly reserved by a passenger; 
and 

(b) if so, what is Government's reaction to 
this j idgement? 

THE MINIS'"ER OF RAILWAYS (SHRI K. 
I ANUMANTHATYA): (a) Yes. 

(b) Governmc it abides by the judgement of 
Courts. 

 

BROAD GAUGE LINE ON MORADABAD-KASHIPUR-
RAMNAGAR MANDI ROUTE 

 
15. SHRI J. P. YADAV: Will the Minister 

of RAILWAYS be pleased to state: 

(a) whether in view of the increased traffic 
from Moradabad to Kashipur and Ramnagar 
Mandi and the resultant difficulties caused to 
the public, any funds have been provided under 
the Fourth Five Year Plan for laying a broad 
gauge line on the said route; 

(b) if so, how much amount has been 
provided for this  purpose;  and 

(c) if not, what are the reasons therefor 7] 

 

THE MINISTER OF RAILWAYS (SHRIK. 
HANUMANTHAIYA); (a) and (b) There is 
no provision in the 4th Plan for laying a broad 
gauge line on the route. 

(c) Moradabad is already connected with 
Kashipur and Ramnagar with a metre gauge 
line. Due to paucity of funds and lack of 
adequate traffic jus-t'fication, the proposal for 
providing a broad gauge railway line between these 
places would not merit sufficient priority for 
consideration during the Fourth Five Year Plan 
period.] 

†[  ] English translation. 


